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Wednesday, December 18, 1996/Agrahayana 27,
1918 (Saka)

(The Lok Sabha met at Eleven of the Clock)
[MR. DepuTy SpPeakeR in the Chair}

ORAL ANSWERS TO QUESTIONS
[English]
Oil Exploration

*383. PROF. P.J. KURIEN
MINISTER be pleased to state :

(a) the total amount spent on oil exploration during
the Eighth Five Year Plan;

(b) whether the results are commensurate with the
amount spent; and

: Will the PRIME

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The total anticipated Plan outlay on oil exploration
(surveys and exploratory drilling) by ONGC and OIL for
the Eighth Five Year Plan period is around Rs. 7185.61
crores.

(b) and (c). The results of Exploration activities are
probabalistic in nature and there is no direct relationship
between input and output. However, physical
achievements have been by and large commensurate
with the investments made.

PROF. PJ. KURIEN : Sir, the Minister has said that
more than seven thousand crores of rupees had been
spent for oil exploration but he also said that the results
are probabilistic, perhaps an admission of failure. Our
oil consumption is increasing every year. The import
bills are mounting. The oil pool deficits are on the
increase. This is a vicious circle. But the production is
not correspondingly increasing in spite of the fact that
we had spent such a huge amount for oil exploration.
My worry is that while there is an increase in the oil
consumption every year, there is no corresponding
increase in the oil production. So, we have to tackle this
problem.

| would like to know from the hon. Minister the
current year's production and whether it shows any
sign of increase. What is the trend of the current year's
production? Is it on the increasing side?

Further, how many new oil fields have been
identified this year? What is the production from these
new oil fields?

Along with this, | would like to know whether
exploration is being conducted in the Kerala Konkan

coast, where some oil fields have been identified, and
if so, what the results are.

Lastly, | woulid like to know as to what the
contribution of the private sector is because after the
liberalisation, we are allowing the private sector also to
go into oil exploration. How many private sector
companies are operating? What is their contribution?

SHRI T.R. BALLU : Sir, the crude output in 1989-30
was of the order of 34.09 million metric tonnes. In 1992-
93 it declined to 26.95 million metric tonnes. But, at the
same time, during 1995-96 it was 35.185 million metric
tonnes. As far as this year is concerned, there is some
decline.

The anticipated target was 38 million metric tonnes.
The target was 38.09 million metric tonnes. The
anticipated production is at the rate of 33.62 million
metric tonnes.

The hon. Member has asked about the physical
work carried out. | would like to say that as far as ONGC
is concerned, the survey has been made. A survey of
3,568,222 line kilometres has been carried out. As far as
Oil India Ltd. is concerned, a survey of 17,418 line
kilometres has been carried out. The ONGC has found
51 new structures. These structures have been found
by the ONGC. Out of the 51 hydrocarbon discoveries,
there were 24 gas structures and 27 oil structures.

PROF. PJ. KURIEN : Is it regarding Kerala-Konkan
region?

SHRI T.R. BAALU : No. You wanted to know what
the total result was. As far as Oil India Limited is
concerned, it has found 12 hydrocarbon discoveries.
There was one gas bearing structure and 11 oil bearing
structures were there. Altogether, about 63 structures
have been found in the Eighth Plan.

The hon. Member wanted to know about the Kerala-
Konkan region. Sir, in the Kerala-Konkan region, we
have conducted seismic survey to the extent of 1,11.507
line kilometres. In addition, a geo-survey has been
conducted to the extent of 4000 square kilometres. Nine
exploratory wells have been drilled. These wells have
been drilled in shallow waters, i.e. up to 200 metres.

Sir, in the Ninth Plan, ONGC is planning to carry
out deep water exploration in frontier areas also. For
this purpose. during the Energy Conference, as per the
advice of the hon. Prime Minister, we have entered into
an agreed minute with Brussels which is competent
enough to advise us on the deep water exploration

PROF. P.J. KURIEN : Sir, | had four parts in my first
supplementary. The Minister answered three parts
clearly and | thank him for that. The fourth part is relating
to the contribution of the private sector this year. He has
not answered that. If the details are with him, | hope he
will answer that also.

My second supplementary is that the plight of the
country is that every year, the oil bill is on the increase
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Of course, the oil pool deficit increased. That is why,
this Government increased the oil price to the extent of
more than 20 to 25 per cent. This is vicious circle. In
this way, | do not think we can go. This path is very, very
disastrous. So | would like to know what administrative
steps the Government would like to take in order that
the consumption of the oil in the country is reduced.
Today, a large number of motor cars are there and new
motor cars are also coming. Energy is spent like
anything. By whom? It is spent by 20 per cent of the
population. Twenty per cent of the population is
consuming more than 80 per cent of the energy. Also
the cities are polluted. What is the pollution rate in
_elhi? The most polluted city in the world is Delhi.

MR. DEPUTY-SPEAKER : Please be brief.

" PROF. P.J. KURIEN : Sir, it is my concern for pollution.
it 1s not here but outside. People sharing the same
concern are on my right side and on my left side also.
About left side, | do not want to say any thing.

The point is, the Government should have some
action plan to reduce the consumption of oil. Coal is
also getting depleted. What is that action plan? It should
have two parts. One of the parts is of administrative
steps. What are the administrative steps that you would
like to take? The second part is, what are the other

- steps? By “Wther steps' | mean, try to tap the renewable
sources of energy. Is the Government seriously thinking
of that? So | would like to know what the action plan for
the future to reduce the consumption of oil is.

SHRI T.R. BAALU : Sir, the Government is finding
out the ways and means of reducing the consumption
of oil. In fact, Madras Refineries Limited has also gone
into research as to how to solve the problem. They
have tried to use alcohol with some percentage of
petrol two years back. The only problem is that it was
not so viable. That is why, it was dropped.

In the previous supplementary Professor Kurien has
said that | have not answered about the joint ventures.
| agree. He is correct.

As far as the joint ventures are concerned, they
have already invested 1.8 billion US$ in K.G. Offshore;
9.86 lakh USS$ In Rajasthan onland; 7.27 lakh US$ in
Gondwana onshore; 4.54 lakh US$ in K.G. Offsore;
3.27 lakh USS$ in Cauvery Offshore, that is, in PY-3; and
2.7 lakh US$ in Cauvery Offshote in PY-1.

[Translation]

VAIDYA DAU DAYAL JOSHI : Hon'ble Deputy
Speaker, Sir, | would like to ask the hon. Minister two
parts of the question. The first question is : whether it
is a fact that oil is not being extracted inspite of spending
billions of rupees on exploration by O.N.G.C. and Oil
India Limited during each of the Five Year Plans. Oil
was found at these places in Rajasthan in exploration
during the Fifth Five Year Plan but even after lapse of
15 years safe quality oil has not been extracted in
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Rajasthan so far, what is the reason for it? My second
question is whether any foreign companies are being
invited for the said extraction work or whether the said
work would be done by O.N.G.C. or Oil India Limited.
As the said oil has been found in the border area of
Rajasthan, this work should not be entrusted to any
foreign company. So, | request to make it clear by what
time extraction work of the oll found in Rajasthan is
likely to be started?

[English]

SHRI T.R. BAALU : Sir, the exploration work in
Rajasthan is going on. In fact, the private companies
have invested 9.86 lakh US$. We have also entered
into agreement with some private company and the
agreement has been signed. In Rajasthan, we have
found heavy oil. We do not have technology to process
the heavy oil. We are exploring the possibilities of
getting the technology for heavy oil. In fact, the Italian
and Chinese people have also been employed for that
purpose.

[Translation]

VAIDYA DAU DAYAL JOSHI : Hon'ble Deputy
Speaker, Sir, as it is border area, if some foreign
company is invited, | am afraid, there would be
intervention in that. So, | request you to tell whether the
said company is a Private Company or foreign company?

MR. DEPUTY SPEAKER : You can ask only one
supplementary?

[English]

SHRI T.R. BAALU : | have said that foreign
companies are only for technology transfer and not for
exploration purposes. We want to know as to how the
heavy oil should be processed.

[Translation]

SHRI LAXSHMAN SINGH : Hon'ble Deputy Speaker,
Sir, I would like to ask the Minister that possibilities of
oil exploration and oil extraction in Panna district in
Madhya Pradesh were expressed three years earlier.
Whether the oil extraction work in the said district has
been included in the 9th Plan. If not, whether the
Government propose to include it in the Ninth Five Year
Plan?

{English]

SHRI T.R. BAALU : Sir, the Ninth Five Year Plan is
under discussion. After discussion with the Central
Planning Commission, whatever data is available from
the aeromagnetic and geological surveys, will be
processed and be put into action.

[Translation]

KUMAR|I UMA BHARAT! : | think the Minister
understands Hindi properly. | would like to ask only one
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question that Rajan Pillal a youngman had undertaken
research on preparing oil from herbal leaves in Tamil
Nadu. He had also approached the Government later
on and the Government had conducted some inquiry in
this regard. | would like to know the position of that
- research as on today whether it was found true and Iif
so, whether the Government have taken any steps in
regard to make use of the experience of the said young
man?

MR. DEPUTY SPEAKER : What is its relevance.

KUMARI UMA BHARAT! : He had conducted
research on certain vegetable leaves and produced
petrol oil. So | want to know in this regard.

MR. DEPUTY SPEAKER : If the Minister wants to
reply, he may do so.

[English]

SHR! T.R. BAALU : Sir, the hon. lady Member has
just posed a question whatever is proved scientifically,
that will be taken into account, since Shri Raman Pillai's

finding is not as per scientific standards, we are not
taking it into account.

Petroleum Projects

+
‘384. SHRI AMAR PAL SINGH :

SHRI MAHESH KUMAR M. KANODIA :
Will the PRIME MINISTER be pleased to state :

(a) whether several schemes/projects of petroleum
sector received from various State Governments are
pending with the Union Government during the last two
years;

(b) if so, the details thereof;

(c) the date on which the proposal for each of these
projects was received;

(d) the reasons for delay in clearing these projects/
proposals; and

(e) the steps being taken for expeditious clearance
of these projects/proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) to (e). Does not arise.

-[Translation)]

SHRI AMAR PAL SINGH : Mr. Deputy Speaker, Sir,
80 lacs vehicles are running by making use of Power
Alcohol and poliution is also not caused from
it. Petroleum lab, Dehradun has been doing research
on it successfully in our country since 1980 and this

test has been successful in power Alcohol plant in
Ratlam.
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| would like to know from the Minister, through you.
whether any scheme is under consideration of the
Government for running vehicles by using Power Alcohol
and starting prodution of Power Alcohol in the country?
If so, the time by which the Government of India would
implement it?

[English] )

SHRI T.R. BAALU : Sir, the main question Is :
Whether several schemes/projects of the petroleum
sector received from various State Governments are
pending with the Union Government. The hon. Member's
question does not arise out of the main question.

[Translation]

SHRI AMAR PAL SINGH : it is all right. | would ask
the question in regard to my question. Although the
Minister has replied in negative to my question. But as
far as | know, the schemes of various States regarding
the production of petroleum products proposed by 1.0.C.
and B.B.C. have been pending with the Union
Government. If so, the names of the States whose
schemes have been pending with the Union Government
and since when?

[English]

SHRI T.R. BAALU : Sir, the hon. Member should put
a pertinent question concerning the main question.
His question is a general one. | cannot answer his
question.

[Translation]

SHRI AMAR PAL SINGH : The reply to my question
has not come...(Interruptions)

MR. DEPUTY SPEAKER : You cannot ask more
than two supplementary questions.

SHRI AMAR PAL SINGH : Hon. Minister has been
avoiding the reply to my each question by saying it
irrelevant...(Interruptions) My original question was that
various State Governments have sent many schemes
and projects regarding petroleum products to the Union
Government during the last two years, which have been
pending with the Union Government. | would like to
know their position as on today. The Minister is aiso not
replying to that. | am asking about the schemes because
petroleum comes under Union Gopvernment, State
Governments implement these schemes in these
States...(Interruptions)

[English]

SHR{ T.R. BAALU : Sir, the petroleum sector's
projects are controlled by the Central Government and
they are being cleared by the Central Government.
Whatever. projects are there concerning the petroleum
sector, those will be implemented by the Central
Government through the PSUs. The State Government
has got no say in it at all.
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[Translation]

MR. DEPUTY SPEAKER : Shri Amar Palji, please
take your seat now the discussion has gone ahead.

[English]

SHRI NITISH BHARDWAJ : Hon. Deputy Speaker,
Sir, the Minister in his answer has said that there are
no pending projects and schemes in the petroleum
sector from the State Government. Even if we have to
believe that, recently there has been some scarcity of
petroleum and there is every probability that petroleum
prices in the market will be hiked. Keeping that in
view, does the Government have any short term or
long term oil or petroleum exploration policy so that this
fear of price hike of petroleum is removed from the
market?

SHRI T.R. BAALU : Sir, of course, the question is
not pertaining to the main question, but in the interest
of this august House...(Interruptions)

SHR! NITISH BHARDWAJ : Sir, my question is
concerning the petroleum price hike...(Interruptions)

SHRI T.R. BAALU : Sir, the question pertains to the
State Government projects. The question is, whether
the State Government projects are pendig with the
Central Government. But in the interest of tPg august
House...(Interruptions)

[Translation]

SHRI NITISH BHARDWAJ : Mr. Deputy Speaker, |
would like to know that...(Interruptions)

SHRI OM PAL SINGH ‘NIDAR'’ : Mr. Deputy Speaker,
Sir, these questions are of national importance. Why
these are being kept pending?...(Interruptions)

[English]

MR. DEPUTY SPEAKER : The question is, whether
several schemes/projects of the petroleum sector
received from the various State Governments are
pending with the Union Government...(Interruptions)

[Translation]

SHRI NITISH BHARDWAJ : Mr. Deputy Speaker, Sir,
| want to know about the schemes received from the
State Governments...(Interruptions)

SHRI SHATRUGHAN PRASAD SINGH : Mr. Deputy
Speaker, Sir, he has not been replying correctly. If he
does not understand the question properly, it should be
amended accordingly...(/nterruptions)

SHRI NITISH BHARDWAUJ : Mr. Deputy Speaker, Sir,
if no scheme of the State Government is pending,
whether the State Government have been asked to take
alternatives so that this price-hike may not happen, Is
n pertaining to the State Government...(Interruptions)
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[English]

SHR! T.R. BAALU : Sir, the Government has got
certain action plan to improve the crude output. If the
hon. Member is interested to hear me, | can go ahead.
Otherwise...(Interruptions)

SHRI NITISH BHARDWAJ : Sir, he is willing to give
the reply and | am also willing to listen to him. Petroleum
price hike is « major issue.

SHRI T.R. EAALU : Sir, it is everybody's concern. It
is not only the roncern of the hon. Member, it is the
concern of the entire India. That is why we are planning
to have some action plan. We have got six new schemes
at a cost of Rs. 2,000 crore to develop the existing
fields. These are : Deelopment of B-119/121 structure;
development of B-55 siructure; development of B-173A
structure; and the development of Heera Phase-Ill. These
are all on the Western Offshore and amount to Rs.
1,600 crore. The other two schemes are : Application
of Insitu Combustion Technology at Balol and at Santhal
Phase-ll in the Western sector which amount to Rs. 400
crore. We encourage private sector patticipation for the
exploration of oil and gas and for development of
discovered fields. The yield of crude oil from the private
sector is 1.5 metric tonnes. We are planning to have
better long term reservoir management of Mumbai High
We are obtaining the services of international experts
Their services have been hired to review the
performance of well reservoir and drilling, and for a
better understanding of the fields. Periodic seismic
surveys are being conducted. We have got some
accelerated exploration programme which would be
inducted in frontier areas. A national seismic survey will
also be conducted.

We use advanced technology to increase
production from the existing fields, taking up enhanced
oil recovery from the projects and acquisition of foreign
acreage also.

SHRI A.C. JOS : Sir, the Cochin Refinery has
submitted two or three plans for the development of the
Cochin Refinery and also for the production of power
petrol. The Hindustan Organic Chemicals have also
submitted certain plans for the production of Benzene
Kerala is now experiencing intermittent troubles
regarding the supply of LPG. The Cochin Refinery and
the Indian Oil Corporation have submitted plans for
LPG also. | would like to know from the Minister whethe!
the plans or proposals submitted by the Cochin Refinery
for the production of eleciricity and for the enhancement
of production of LPG as well as the proposal of HOC
have been accepted. If there is amy delay in that! Could
he kindly expedite it?

SHRI T.R. BAALU : As far as the Cochin Refinery
power project is concerned, | only advised the hon.
Member who comes from the State that | was always
interested to go for an MOU for the project. It is under
consideration...(Interruptions)
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[Translation]

SHRI AMAR PAL SINGH : Mr. Deputy Speaker, Sir
please allow me to speak.

MR. DEPUTY SPEAKER : You have already asked
your question.

11.26 hrs.
At this stage Shri Amar Pal Singh left the House.

[English]

SHRI A.C. JOS : My question has not been
answered. What are the steps taken for enhancement
of LPG? LPG is in trouble, Sir.

SHRI T.R. BAALU : Mr. Deputy-Speaker, Sir, the
main question pertains to the State Government projects
which have been sent to the Central Government for
approval. Hon. Shri Jos is asking about joint venture or
private sector projects. | cannot answer it.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Deputy
Speaker, Sir, through you | want to know from the
Minister that the refinery, which is going to be set-up in
Western India jointly by HPCL and Oman Oil Company,
| want to know the name of the place wherein it is going
to be set up and its present status thereof.

[English]

SHRI T.R. BAALU : Regarding HPCL and Oman Oil
Company, he wants to have a clarification regarding
the refinery. Sir, the matter of refineries is under
consideration. After considering this, it will be put
up...(Interruptions)

SHR! ISWAR PRASANNA HAZARIKA : Sir, kindly
allow me.

[Translation]

MR. DEPUTY SPEAKER : It is decision of the House
that there will not be more than five supplementaries.

[English]

SHRI ISWAR PRASANNA HAZARIKA : Sir, the Assam
Gas Cracker Project has been pending for several years
and the project is neglected by the Government. In this
House also, Assam has been neglected.

MR. DEPUTY-SPEAKER Gentleman, five
supplementaries have been asked. This is the rule made
by the House. | cannot go beyond that.

Plan Investment

*385. SHRI ANANTH KUMAR : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the names of defaulting States which have not
achieved the targeted Plan investment for 1995-96;

AGRAHAYANA 27, 1918 (Saka)
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(b) the main reasons for not utilising the plan
investment, State-wise;

(c) the action taken by the Government against the
major defaulting States in 1995-96; and

(d) the extent to which their plan outlay has been
reduced for 1996-977?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d). A statement is laid on the Table of the House.

STATEMENT

(a) to (d). Under the existing guidelines of the
Planning Commission, the Central assistance is given
to the States to the full extent if the total plan outlay of
the States does not fall below the originally approved/
revised approved outlay and the expenditure for
earmarked sectors/schemes does not fall below the
approved outlays for the same. In case of special
category States, they are allowed to use upto 20% of
plan assistance to meet their non plan gap and cuts in
Central assistance are applied keeping the above in
consideration. The actual expenditure figures for Annual
Plan 1995-96 for the States are not yet available
Planning Commission had approved revised Plan
outlays which were lower than the originally approved
outlays in the case of 16 States whose list is at
Annexure-l. Since the revised Plan outlays for the States
were approved, there is no question of imposing any
cut in Central assistance in respect of these States and
this question will arise if the total expenditure turns out
to be lower than revised approved outlay or the actual
expenditure for earmarked sector/schemes talls below
the approved outlays for them. The main reason for
revised outlays of these States being lower than the
originally approved outlays is the shortfall in achieving
the projected figures of States own resources. The plan
outlays for all the States in 1996-97 have been fixed at
a higher level as compared to the revised outlays for
1995-96 even though the outlay for 1996-97 is lower in
respect of Bihar and Andhra Pradesh as compared to
originally approved outlays for these States for 1995-
96. The details for these two States are given at
Annexure-|i.

ANNEXURE-I

List of the States

1. Andhra Pradesh

2. Arunachal Pradesh
3. Assam

4. Bihar

5. Goa
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6. Haryana
7. Karnataka
8. Madhya Pradesh
9. Manipur

10. Meghalaya
11. Nagaland

12. Orissa
13. Punjab
14. Sikkim
15. Tripura

16. Uttar Pradesh

ANNEXURE-lI

Annual Plan 1995-96 - Originally Approved/
Revised Outlays

(Rs. Crores)

S. States Annual Plan  1995-96 Annual Plan
No. Originally Revised 1996-97
Approved Approved Originally
Outlay Outlay Approved
Outlay
1. Andhra Pradesh 3159.00 = 2510.64 2989.00
2. Bihar 2500.00 972.00 2125.00

SHRI ANANTH KUMAR : Sir, to my pointed question
regarding the names of the defau'ting State which have
not achieved the targeted plan investment for 1995-96,
there is only a vague answer in the statement. He has
not given the list of the defaulting States. The hon.
Minister has only said that the Planning Commission
had approved revised plan outlays which were lower
than the originally approved outlays in the case of 16
States whose list is at Annexure |. Shall | take these 16
States as defaulting States in regard to the investment
of the Plan?

Secondly, | would like to know whether the State of
Karnataka is one of the States which have defauited in
the Plan investment.

SHRI YOGINDER K. ALAGH : Sir, if a State is not
able to met its original Plan outlay and gives the
Planning Commission the reasons as to why the Plan
outlay has to be revised and the Planning Commission
accepts the revised outlay, then it cannot be said
technically that the State has defaulted.

According to the available information, it cannot be
said that Karnataka is a State which has not met its
revised Plan outlay for 1995-96.

SHRI ANANTH KUMAR : Sir, the answer is not
satisfactory.

Oral Answers 12

MR. DEPUTY-SPEAKER : You ask the second one.

SHRI ANANTH KUMAR : Sir, in the first question
itself | had asked as to what are the reasons. For that,
the reason given is also vague. He stated that the main
reason for revised outlays of these States being lower
than the original approved outlays is the shortfall in
achieving the projected figures of the States’ own
resources. If this is the general reason for Plan
investment, there has been a shortfall of 38 per cent in
respect of infrastructure for the State during the Eighth
Plan and there has been a shortfall of more than 42 per
cent in respect of social sectors. When this is the case,
what are the parameters to identify a State as a
defaulting State? Has the Ministry come out with a
criterion on which it would decide a State as a defaulting
State? | would like to know whether the Planning
Commission has got some criteria regarding this. That
has not been clearly stated.

SHRI YOGINDER K. ALAGH : Sir, if there is a
misunderstanding | am sorry for that. If what the hon.
Member has in mind is about the States which have not
met their original Plan outlay or physical Plan targets,
then the question is a different one. Technically, a State
defaults if it does not meet either its revised Plan outlay
as a whole or the expenditure on earmarked sectors
and projects. When that happens, then Central
assistance to the State is cut. So, my answer is a very
categorical one.

However, as far as the total States’ Plans are
concerned, if one takes into account the actuals for the
earlier years, the revised estimates for the later years
and the Plan outlay for the present year-because that
is the only figure that we have for the present year - the
State Plan in financial terms is 100 per cent of the
original financial target. if the Member wants, | can give
him the original figures of States. But for each State it
would take a long time. In real terms, taking into account
the defaulters, it is 81 per cent.

| assure the hon. Member that | have no intention
of hiding any figures. But this question refers to technical
default and that is very important, because if a State
defaults, then its Central assistance goes down. That
had happened only in respect of the States which we
have given in the reply.

MR. DEPUTY-SPEAKER : Shri Nitish Kumar.

SHRI ANANTH KUMAR : No, Sir. | have asked only
one question and even that was not satisfactorily
answered. My question was very specific. Let the Minister
kindly come out with the names of the States which
have defaulted in Plan investment. For that he has not
given the answer.

SHRI YOGINDER K. ALAGH : Sir, | do not want to
give wrong information on the floor of the House. | have
explained again what default means. If the hon.
Member's question is about the States which have not
met their Plan outlay in their revised Plan outlay in
1985-86 as compared to the original Plan outlay, | can



13 Oral Answers

read out those figures, but for 25 States it will take a
long time.

SHRI ANANTH KUMAR : Sir, my question was very
specific.

MR. DEPUTY-SPEAKER : He had asked the names
of the defaulting States.

SHRI YOGINDER K. ALAGH : Sir, | have explained
about the defaulting States. Again he keeps on
repeating the same question.

A defaulting State is the one which does not meet
its revised Plan outlay. If he is defining it in a different
way, he has to ask us. :

SHRI ANANTH KUMAR : Sir, | understand that. |
wanted the names of the defaulting States. | do not
want the criteria. He has explained the criteria. The only
thing | want is, the names of the defaulting States in the
Plan investment.

SHRI YOGINDER K. ALAGH : Sir, | have given the
information the way | have explained it. They are the
only States which | have given in the answer.

MR. DEPUTY-SPEAKER : If you have got the names
readily you can give him. Otherwise, you can give him
later.

SHRI YOGINDER K. ALAGH : But | have given him
the names. If he wants some other information he can
ask me, | will give it to him.

MR. DEPUTY-SPEAKER : Shri Nitish Kumar.

SHRI ANANTH KUMAR : Sir, | have to ask my
second supplementary.

MR. DEPUTY-SPEAKER : He says that he had
already given the information in the statement.

SHRI ANANTH KUMAR : He has given the list of 16
States in the statement. Those States are not defaulting
States.

SHRI YOGINDER K. ALAGH : Yes, they are not the
defaulting States.

SHRI ANANTH KUMAR : Then which are the
defaulting States...(/nterruptions)

SHRI YOGINDER K. ALAGH : It is given in Annexure
Il. They are the State of Andhra Pradesh and the State
of Bihar.

MR. DEPUTY-SPEAKER : So, now he has given the
names.

SHR!I ANANTH KUMAR
supplementary.

MR. DEPUTY-SPEAKER : Not the second. This is
the third one. Now, Shri Nitish Kumar.
(Interruptions)

SHRI ANANTH KUMAR : No, Sir, | have asked only
one question. You kindly allow my second
supplementary.

Now my second
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[Transiation]

MR. DEPUTY SPEAKER : This statement already
includes Andhra Pradesh, and Bihar also.
[English]

SHRI ANANTH KUMAR : Sir | am asking my second
supplementary.
[Translation]

MR. DEPUTY SPEAKER : You are asking the
supplementary the answer of which has already been
given.

[English]
SHRI ANANTH KUMAR : Sir, | have asked only one
supplementary. Now, | am asking my second

supplementary.

[Translation]

MR. DEPUTY SPEAKER : You are asking that
supplementary the answer of which is already with you.
Now, let the next person ask the question.

[English]

SHRI ANANTH KUMAR : Sir, kindly allow my second
supplementary. You should protect my right.

MR. DEPUTY SPEAKER : Please ask, what is that.

SHRI ANANTH KUMAR : Sir, the hon. Minister has
said in a Press conference in Chennai that there would
be enhancement of 15 per cent of the Central allocation
regarding minimum services. It was agreed at the
meeting of the Chief Ministers’ Conference, which was
called by the Prime Minister recently, that all the money
given under the Centrally sponsored schemes like rural
health, education, rural roads, PDS, etc. will be put
together with 15 per cent enhancement.

MR. DEPUTY-SPEAKER
question.

SHRI ANANTH KUMAR : At one go we have pushed
through all the major measures of decentralisation. He
has said that these funds will be transferred by 6th
August. Have the funds been transferred by August 6.
if not when is he going to do it?

DR. K.P. RAMALINGAM :Sir, he has said ‘Madras’
whereas he should say '‘Chennai'...(Interruptions)

SHRI YOGINDER K. ALAGH : Sir, this programme
has been implemented and the Ministry of Finance has
sent to the States of the country outlays for the basic
minimum service programme agreed to in the Chief
Ministers' Conference. This money has been placed at
their disposal and they have been requested to send to
the Planning Commission the detailed targets which
they will follow for each one of the basic common
services. The Prime Minister has also directed that the
Planning Commission should do a detalled gap-filling

Please frame the
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analysis for these basic common services which will be
implemented in the Ninth Five Year Plan.

MR. DEPUTY-SPEAKER : Shri Nitish Kumar.
(Interruptions)

SHRI SRIBALLAV PANIGRAHI : Sir, we have been
trying to draw your attention from the first question itself.
But we have failed to attract your attention.

[Translation]
MR. DEPUTY SPEAKER : Please Sit down.

SHRI NITISH KUMAR : Mr. Deputy Speaker, Sir, |
have to ask this supplementary question with great
agony. The Government in its reply have stated that the
Plan outlays for all the States in 1996-97 have been
fixed at a higher level as compared to revised outlays
for 1995-96. The outlays for 1996-97 are lower in
respect of Bihar and Andhra Pradesh as compared to
the originally approved outlays for these States for 1995-
96. The details for these two States are given in
Annexure II.°

[Translation]

and in Annexure-ll for Bihar it is given,

[English]

Annual Plan originally approved outlay Rs. 2500
crore, 1995-96 revised approved outlay Rs. 972 crore.

[Translation]

and for 1996-97 provision is 2129 crores of rupees
Mr. Deputy Speaker, Sir, You also know in such
situation...(Interruptions)

MR. DEPUTY SPEAKER : You may ask something
from them.

SHRI NITISH KUMAR : | am asking that. | will ask
only after your permission. This is the situation of that
State having such large population. Entire land is full
of valuable stones, that State has all the coal, minerals
in it, this answer is mischievous, what is the reasons for
such a bad state of affairs?

There is a revised outlay of rupees 972 crores,
approved outlay has rupees 2500 crores. From rupees
2500 crores it is coming down to one third, 33 percent
revised outlay is there. Do you want to do something or
want to push the State to such a situation from where
Bihar may never develop. You are creating certain
centres of development in this country. You are
developing Maharashtra and Gujarat and neglecting
the State like Bihar, what is the reasons behind such a
move? Merely declaring defaulter State will serve no
purpose, by that act only the State Government can be
held responsible.

MR. DEPUTY SPEAKER : You should ask the
question, how much time it will take.

DECEMBER 18, 1996
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SHRI NITISH KUMAR : What is the fault of the
people of Bihar in it. You get everything from Bihar,
entire country gets resources from here. Therefore, do
something so that the development can take place there.

MR. DEPUTY SPEAKER : This question has already
been raised. What is being done for Bihar, that is enough.

SHRI NITISH KUMAR : What steps you want to take
for increasing the per-capita income and per capita
plan outlay.

SHRI RAJIV PRATAP RUDY : This condition of Bihar
is not only for this year, but these conditions are existing
there for the last ten years.

MR. DEPUTY SPEAKER : It is not you but the
Minister who has to ensure it. Minister may reply.

(Interruptions)

MR. DEPUTY SPEAKER : First, let this question be
replied.

SHR! YOGINDER K. ALAGH : | fully share the
concern of Hon'ble Nitish Kumar. The target for resource
mobilization in Bihar was 5152 crore rupees. Their
resource mobilization is negative 3171 crores of rupees.
We have a criterion for Central assistances according
to which the per-capita income of Bihar is low that is
why they get more. For example there was special
programme about which the Hon’'ble member Anant
Kumar were discussing, in which for Bihar.

[English]

We have given more than Rs. 200 crore, from out
side, within the formulas set down by the NDC.

Wherein low per-capita income get more weightage.
We try our level best to aid the State of Bihar. But some
efforts at resource mobilisation will have to be made.
Regarding Eighths Five Year plan of Bihar, | agree with
the hon. Member; they have been able to achieve only
38 per cent of the total, it | remember the figures
correctly. Well, taking into account this year's Plan it
would in the range of, | will give you the exact number,
it is...(Interruptions)

[Translation]

SHRI RAJIV PRATAP RUDY : You are not feeling
concerned after hearing all this.
[English]

SHRI YOGINDER K. ALAGH Feeling very
concerned. We must all find ways to help the State.
Within the formulas laid down by the NDC, we give it
the maximum possible support...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : Please let him reply.

SHRI RAJIV PRATAP RUDY : Then try to understand
that feeling. It has been happening in Bihar for the last
ten years...(Interruptions)
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MR. DEPUTY SPEAKER : If you do not want to
listen their reply then what can | do.

(Interruptions)

MR. DEPUTY SPEAKER : If you do not want to
listen the reply then what can | do. He wants to reply.

(Interruptions)
MR. DEPUTY SPEAKER : He is giving reply, please
listen.
[English]

SHRI SRIBALLAV PANIGRAHI : Sir, we are on the
threshold of the Ninth Five Year Plan. Please allow a
discussion on how our next Five Year Plan should
be...(Interruptions)

MR. DEPUTY-SPEAKER : Please sit down. Please
allow Shri K.S.R. Murthy to speak.

(Interruptions)
MR. DEPUTY-SPEAKER : Please sit down.
(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : You do not want to listen
to the reply.

(Interruptions)
SHRI RAMASHRAYA PRASAD SINGH : You please
take this in half an hour discussion...(Interruptions)
[English]

MR. DEPUTY-SPEAKER : Why do you not listen to
me? Shri Rajiv Pratap Rudy, please allow the hon.
Minister to speak.

(Interruptions)

[Transiation]

MR. DEPUTY SPEAKER : You do not want to listen
the reply of Hon'ble Minister. You please listen the
reply.

(Interruptions)

[English]

SHRI YOGINDER K. ALAGH : | fully share the
sentiments of the hon. Members and | am equally
concerned about it...(Interruptions)

MR. DEPUTY-SPEKAER : This is not good on your
pant. .

SHR! SRIBALLAV PANIGRAHI! : Let there be a .

discussion on our approach to the Ninth Five Year
Plan...(Interruptions) We should be allowed to
express our views on the Ninth Five Year
Plan....(Interruptions)
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[Transiation]

MR. DEPUTY SPEAKER : The Member stands after
every minutes, they do not want to listen ministers reply.
Please maintain decorum.

(Interruptions)

MR. DEPUTY SPEAKER : What is going on.
Everybody stands on his feet. Yet do not allow himi ic
speak.

(Interruptions)

SHRI YOGINDER K. ALAGH : Sir, | am giving full
reply to question, if you listen to me...(/Interruptions)
what can Planning Commission do. the Planning
Commission particularly gives priority out of Central
tunds...(Interruptions)

[English]
MR. DEPUTY-SPEAKER : | am passing on to the
next question. | am sorry. What can | do?
(Interruptions)*
MR. DEPUTY-SPEAKER : Nothing will go on record.

[Translation]

SHRI YOGINDER K. ALAGH : | will say again that
on our behalf, we do our level best...(Interruptions)

MR. DEPUTY SPEAKER : Well, you do not want to
listen to reply. | have no other option.

(Interruptions)
MR. DEPUTY SPEAKER : Please take your seat.
(Interruptions)

MR. DEPUTY SPEAKER
continue.

SHRI YOGENDER K. ALAGH : Sir, the Planning
Commission does its best to give priority to Bihar out
of the resources at its disposal. Priority is given to the
State were per capita income is low. When we had
2500 crore rupees, we gave top most priority to Bihar.
As the Chiet Minister of Bihar had stated...(Interruptions)

MR. DEPUTY SPEAKER : Please don't interrupt.

SHRI YOGINDER K. ALAGH : They will mobilise
tive thousand crore rupees. These was a Déficit of three
thousand crore rupees, we will have to think over that.
Deputy Speaker, Sir | give an assurance that if the Hon.
member from Bihar will sit with us in the Planning
Commission, |, personally and officers of the Commission
will have detailed discussion with them ...(Interruptions)
But when you find it convenient...(Interruptions)

© Mr. Minister, please

[English]

| appreciate the sentiments of the hon. Members.
The Planning Commission and the Ministry are fully
concerned about it. | am willing to sit with every one of

* Not Recorded.
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the Members of Parliament and explain' the
position...(Interruptions). There is no use of shouting. |
am very much concerned about Bihar. .

At present, Bihar is one State where Plan
achievement is the lowest in financial outlay. | wo.uld
like to sit with the hon. Members in the Planning

Commission.

[Translation]

You, please sit at ease...(Interruptions). What ever
the you want, | am ready to give.

[English]
| can give that assurance...(In‘terruptions)

[Translation]

MR. DEPUTY SPEAKER : Well, | do respect the
feeling of hon. Members from Bihar.

(Interruptions)

MR. DEPUTY SPEAKER : They are aggrieved. But
this is the way in which democracy functions that you
ask questions, and you listen to the reply given by
Minister.

(Interruptions)

MR. DEPUTY SPEAKER : If there is noise from ali
the sides, then nothing will come out from that.

(Interruptions)

[English]

MR. DEPUTY-SPEAKER : Gentlemen, Now | will
have to name somebody. This is too much. Sit down,
please.

SHRI K.S.R. MURTHY : Mr. Deputy-Speaker, Sir,
the hon. Minister, in his statement, says that the actual
expenditure figures for the Annual Plan 1995-86 for the
States are not yet available. It is nine months since the
financial year is over. It is very surprising that the
Minister does not have the figures for the year 1995-96.
In the Standing Committee on Finance, for a number of
years, it has been pointed out to them that immediately
after three months, these figures should be made
available, especially in this age of computers.

Secondly, coming to Bihar and Andhra Pradesh, it
is agonising to see that an Annual Plan of Rs. 2500
crore for Bhar has been brought down to Rs. 972 crore.
What exercise has been done by the Planning
Commission to set this right? Rs. 972 crore -is an
unimaginable figure. That means, it is something like a
small Union Territory!

In the case of Andhra Pradesh, it has been brought
down from Rs. 3159 crore to Rs. 2510 crore. What
exactly is the difficulty in the case of these two States?
| personally feel that these two States attract financial
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bankruptcy and as per the provisions of the Constitution
President's rule may be imposed if called for.

SHRI YOGINDER K. ALAGH : We keep on
emphasising on the States that they must send us the
actual figures. However, what they normally do is that
they send us the revised figures. So, at present, what
we have are the revised figures. Generally, between
the revised figures and the actuals, there are only
marginal differences. There are big differences between
the budget figures and the revised figures. So, that is
my answer to the first question.

SHR! K.S.R. MURTHY : Mr. Minister, whatever
figure you have we would like to have the 1995-96

actuals.

SHRI YOGINDER K. ALAGH : | can only give you
the actuals if the States send the actuals to the Planning
Commission. We keep on emphasising this to them. We
send our State Plan Advisors. But, in their budgeting. if
they have gives us the revised figures, | can only give
them. | assure you that we keep on writing to them
asking for the actual figures.

As far as Bihar is concerned, the Chief Minister had
agreed to raise own resources of Rs. 713 crore for
1995-96. In fact, the State had a negative own resources
of Rs. 888 crore. So, that leads to Rs. 1500 crore when
even through the Central Assistance was given, the
Plan outlay went down. This is for 1995-96. For 1996-
97, as | said, we have also given out of the Basic
Minimum Services Programme - apart from the normal
Central Plan Assistance more than Rs. 200 crore to
Bihar because of its poverty condition.

As far as Andhra Pradesh is concerned, there was
a difficulty in the sense that the amount of Rs. 636
crore, which was the allocation that they got from the
Finance Commission, they budgeted as additional
Central Plan Assistance from the Centre. This was
pointed out to them that it was not additional Central
Plan Assistance. It is that factor plus the factor about
Rs. 200 crore they spent less on the externally-aided
project which led to this revision of around Rs. 1000
crore.

I think this is a special case in respect of Andhra
Pradesh because what the State Government did was
that the allocation that was given to them under the
Finance Commission, they took into account and the
Planning Commission had taken that into account in
fixing up their plan. They kept it as a separate plan
assistance from the Centre. This has been clarified
between Andhra Pradesh and the Planning Commission.

[Translation]

PROF. RITA VERMA : Deputy Speaker, Sir, hon.
Minister has just now declared Bihar as a defaulter
State. He has given plan estimates for 1995-96. | just
want to say that this is nothing new. If we go through
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old figures, plan allocation in 1992-93 was 220273
crore rupees whereas they spent 1100 crore rupees.
Plan estimate for 1993-94 was 2300 crore rupees
whereas only 750 crore rupees were spent. Thereafter,
plan estimates were of the order of 2400 crore rupees
in 1994-95 whereas only 900 crore rupees were spent.
When you see that there Is total financial chaos in
Bihar, financial emergency should be imposed in Bihar,
whereas the State Government has been accusing the
Centre that the Central Government is meeting out step-
motherly treatment to Bihar and do not provide funds to
Bihar. But there was total financial chaos. How this
much mismanagement look place there?

MR. DEPUTY SPEAKER
question.

PROF. RITA VERMA : This is year book and | am
quoting from it. Five crore rupees have been allocated
for Animal Husbandry in 1989-90 whereas 70 crore
rupees have been spent. Apd in the next year, nine
crore rupees were allocated and 81 crore rupees were
spent. This had been happening right under your nose,
financial mismanagement had been going on and you
did not been raise your finger, you did absolutely
nothing. Keeping in view the present situation in Bihar,
whether there is any proposal under consideration to
impose financial emergency there and whether you
propose to impose president's rule there.

. Rita ji, please ask

[English]

SHRI YOGINDER K. ALAGH : | will clarify it again
that as far as the Planning Commission is concerned,
when Bihar says that at the time of the revised plan,
they have not been able to collect the resources, the
revised plan outlay is cut down. It is only because the
hon. Member was defining the States in terms of defaulter
in his own manner. And | have the instance of Bihar
and Andhra Pradesh. When the State of Bihar says that
it wants to collect the additional resources, then we
normally have a detailed discussion with them. We are
sympathetic to them. We want them to collect additional
resources. We do not want to cut down their Plan size.
We try our level best...(Interruptions)

PROF. RITA VERMA : Is it so even If you are not
able to do anything about it?

SHRI YOGINDER K. ALAGH : About the imposition
of Financial Emergency, you have to address the
question to the Finance Minister.

PROF. RITA VERMA : Are you going to suggest to

him? Are you going to suggest this measure to the
Finance Minister?

SHRI YOGINDER K. ALAGH : The approach of the
Planning Commission towards the backward States is
to help them, to support them, if they want any
assistance. We want to help them even on financial
resource mobilisation...(Interruptions)
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PROF. RITA VERMA : Even i they loot public money;
even It they loot the public exchequer, are you not
going to do anything about it?

SHRI YOGINDER K. ALAGH : The Planning
Commission does not say that. There is an audit in the
country. That is a separate question altogether.

| think, if you want to ask about the imposition of
President's rule, you have to address it to the Home
Minister.

PROF. RITA VERMA : That means, you are not going
to do anything about it.

SHRI SRIBALLAV PANIGRAH! : | wanted to put a
question.

MR. DEPUTY-SPEAKER : | have called Shri Pramod
Mahajan. Only haif a minute is left. You will not be able
to ask.

SHRI SRIBALLAV PANIGRAHI : Do you want that
we should walk out in protest? | have tried to raise it.
| am putting a question.

[Translation]

MR. DEPUTY SPEAKER : You may ask. | have to
give chance to such members who never ask questions.
Mr. Murthy is sitting beside you.

[English] .

| gave him the preference because he never asks
a question.

[Translation]

SHRI SRIBALLAV PANIGRAHI : We do not want to
point out as to which side you give more chance.

[English]
MR. DEPUTY-SPEAKER : | cannot reduce it.
(Interruptions)
[Translation]

SHRI SRIBALLAV PANIGRAHI : You allow to
members of only one side...(Interruptions)
[English]

MR. DEPUTY-SPEAKER : If numbers are more, |
cannot reduce it.

(Interruptions)

MR. DEPUTY-SPEAKER : One from this side and
another from that side is allowed.

(Interruptions)

MR. DEPUTY-SPEAKER : No shouting.
(Interruptions)

MR. DEPUTY-SPEAKER : Nothing will go on record.
(interruptions)*

MR. DEPUTY-SPEAKER : Question Hour is over.

* Not Recorded.
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WRITTEN ANSWERS TO QUESTIONS

[Transiation]
Self Employment

-381. SHRI HANSRAJ AHIR : Will the Minister of
F 0OOD PROCESSING INDUSTRIES be pleased to
state

(a) whether any concrete efforts are being made by
the Government to provide facilities to the rural youths
for self employment through setting up of food
processing industries;

(b) if so, whether the Government are promoting
the processing industries based on agricultural produce
like foodgrains, pulse, fruits, flowers, vegetables, oil-
seeds, etc;

(c) it so, the details thereof;

(d) whether the Government propose to restrict the
entry of multinational companies and big industrial
houses in the processing industries based on agricultural
produce; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) Yes Sir.

(b) and (c). Government have taken various steps
to promote food processing industries in both urban
non-urban areas, which inter-alia include, delicensing
of most food processing industries and operating many
developmental plan schemes. One such schemg
envisages provision of assistance for the setting up of
Food Processing and Training Centres in rural areas.
These Centres process raw materials like foodgrains,
fruits, vegetables, etc. The training imparted in such
Centres enables the trainees to start small food
processing units.

(d) and (e). Like all other industries foreign
investment in food processing sector is governed by
the Industrial Policy announced by Ministry of Industry
under the process of liberalisation in 1991.

[English]
State Power Projects

*382. SHRI BANWARI LAL PUROHIT : Will the
PRIME MINISTER be pleased to state :

(a) whether eminent persons and environmentalists
have urged the Government to reconsider its decision
to allow the State Governments to clear all power
projects;

(b) if so, whether there is persistent demand to set
up an independent statutory authority responsible for
speedy appraisal and environmental clearance to power
projects; and
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(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Government have received
representations expressing apprehension about further
delegation of authority to the States for clearance of
power projects.

(b) and (c). The Central Electricity Authority and
other concerned agencies, including those relating to
environment, are at present responsible for clearance
to power projects. There are also proposals before
Government for constitution of Independent Regulatory
Commissions for regulation of the power industry. This
matter was discussed in the Chief Ministers’ Conference
held recently and the suggestions received during the
Conference in this regard are currently under
consideration of the Government.

Cogentrix Power Projects

*386. SHRI RAMASHRAY PRASAD SINGH :
DR. M. JAGANNATH :
Will the PRIME MINISTER be pleased to state :

(a) whether the Supreme Court has directed the
Union Government/Government of Karnataka to secure
clearance from the National Environment Engineering
Institute for Cogentrix Power Project;

(b) if so, whether any action has been taken in the
matter so far; and

(c) if not, the time by which the action is likely to be
taken?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The Supreme Court directed
the National Environment Engineering Research
Institute (NEERI) to examine five projects, including
Cogentrix power project, from the environmental point
of view.

(b) and (c). NEERI submitted its report to the
Supreme Court on 6.12.1996. The case came up for
hearing on 17.12.1996. It is understood that the Court
has remitted the case to the High Court of Karnataka for
further hearing. Formal order of the Court is awaited.

Naptha as a Fuel

*387. DR. T. SUBBARAMI REDDY :
SHRI SONTOSH MOHAN DEV :
Will the PRIME MINISTER be pleased to state :

(a) whether Naptha as a fuel for power generation
is likely to cost more as recommended by the Committee
of Secretaries;
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(b) if so, whether the Committee has also
recommened for revision in import tariff to discourage
its use for power generation;

(c) it so, the details thereof;

(d) whether the committee has agreed that the
disincentive be built in through tariff restructuring rather
than quantitative restriction;

(e) it so, whether the Government have accepted
recommendations of the committee; and

(f) it so, the time by which these are likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (f). Government is
considering, the issue of assured fuel supply for liquid
fuel based power plants, including those based on
naptha, on a sustained basis. This, inter-alia, involves
issues on availability of indigenous supply, foreign
exchange requirements for import of fuel, import duties,
transportation and handling facilities, etc. As on date,
Ministry of Power has received proposals from several
States for recommending allocation of liquid fuels for
projects with a total proposed capacity of about 34,000
MW. Guidelines for allocation of liquid fuels to these
plants are being prepared in consultation with Ministry
of Petroleum and Natural Gas and the State
Governments.

[English]
Enron

‘388. SHRIBASU DEB ACHARIA : Will the PRIME
MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned “Enron Annual
Report overstates project size by 266 MW" appearing in
the FINANCIAL EXPRESS dated August 2, 1996;

(b) if so, the facts thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Government attention has
been drawn to the article ‘Enron annual report overstates
project size by 266 MW' appeared In the Financial
Express dated October 2, 1996.

(b) and (c). The Government of Maharashtra/
Maha'rashtra State Electricity Board have informed that
In the renegotiated Dabhol Power Project, the exportable
Capacity is 2184 MW while the ISO capacity is 2450
MW, the difference being 266 MW.
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[English]
U.P. State Electricity Board

*389. SHRI PRAMOD MAHAJAN :
SHRI TARIQ ANWAR

Will the PRIME MINISTER be pleased to state :

(a) whether Uttar Pradesh State Electricity Board
(UPSEB) has sold some of its power plants to the
National Thermal Power Corporation (NTPC);

(b) if so, the details thereof and the reasons therefor,

(c) the losses offered by the UPSEB during the last
three years, year-wise;

(d) the amount of outstanding dues of various
institutions/organizations as on September 3, 1996;

(e) the reasons therefor;

(f) the installed capacity of State Power Projects
and actual production at present; and

(9) the steps taken/proposed,to be taken to check
the fall in power generation, make up the losses,
restructuring and privatisation of power sector in the
State?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). Feroze Gandhi
Unchahar Thermal Power Project Stage | (2x210 MW)
located at Unchahar in Rai Bareilly District of Uttar
Pradesh was taken over by National Thermal Power -
Corporation (NTPC) with effect from 13.2.1992 at a cost
of Rs. 925 crores from Uttar Pradesh Rajya Vidyut
Utpadan Nigam. The main reason for the take over of
the power station was the inability of Uttar Pradesh
State Electricity Board (UPSEB) to liquidate 1ts
outstanding dues to NTPC.

(c) The losses suffered by UPSEB during the last
three years are as under :

(Without RE subsidy)

1992-93 1993-94 1994-95
Rs. 69146 Rs. 1090.20 Rs. 978.25
crores crores crores

(d) The outstanding dues of Central Power Sector
Undertakings, as on 30.9.1996 against UPSEB were as
under :

(i) Rural Electritication

Corporation Rs. 437.80 Cr.
(ii) National Thermal Power

Corporation Rs. 839.68 Cr.
(ili) National Hydro Electric

Power Corporation Rs. 180.30 Cr.

(iv) Powergrid Corporation
of India Rs. 172.64 Cr.
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(e) The main reasons for losses of UPSEB and its
high outstanding dues to CPSUs are, Inter alia, low
plant load factor of its thermal power stations, high
transmission and distribution losses, sub-optimal tariffs
and high receivables from its consumers.

() The installed capacity of UPSEB as on
31.10.1996 was 6074 MW. During the current year from
April to November, 1996, the actual generation of power
plants of UPSEB was 15224 MUs and the PLF of
Thermal Power Stations was 45.1%.

(9) The Uttar Pradesh Government has Iinitiated
steps to restructure its power industry including
privatising distribution of power and is finalising a Bill
to put in place the requisite legal changes. It has also
taken in hand several steps to improve the physical
and financial performance of its Electricity Board.

[English]
Demand and Supply of Power

*390. DR. KRUPASINDHU BHOI :
KUMARI FRIDA TOPNO :

Wili the PRIME MINISTER be pleased to state °

(a) whether the Government have made any study
on the overall demand of power in the country by 2000
AD; !

(b) if so, the details thereof;

(c) the estimated cost required to generate power
‘to meet the demand by that year;

(d) whether the Government propose to seek
external aid/assistance from private sector to meet the
requirement of funds; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). 15th Electric Power
Survey has estimated the peak load and energy
requirement as 90093 MW and 535903 MUs respectively
in the year 2000-01.

(c) to (e). The Ninth Plan is under finalisation. The
details of precise requirements of funds could be known
only after the finalisation of the Ninth Plan. However, all
possible sources of finances, including external
assistance and investments from the private sector would
need to be explored.

[English]
Price of Crude Oil

‘391. SHRI SATYAJITSINH DULIPSINH GAEKWAD :
Will the PRIME MINISTER be pleased to state :

(a) the price of crude oll in the international market
during the last six months, month-wise;
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(b) the impact of higher international crude oil prices
on indigenous prices of petroleum products and oil
pool account deficit;

(c) whether the Government propose to move from
administered price mechanism to market driven prices
of petroleum products; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Prices of oil in the international market are highly
volatile and are subject to wide fluctuations. The monthly
average price of market crude oils (Dubai, Oman, Dated
Brent and WTI) in the international market for the last
six months l.e. from June, 1996 to November, 1996
month-wise, based on Plants crude oil marketwise are
furnished hereunder :

(Figures in $/bbl)

Dubai Oman Brent WTI

June, 1996 17.25 17.65 18.43 2045
July, 1996 17.79 18.49 19.64 21.33
August, 1996 18.64 19.28 2056 21.93
September, 1996 2042 2095 2264 23.92
October, 1996 2176 2212 2416 2490

November, 1996 2094 2139 2269 2372

(b) The cumulative outstandings of the oil
companies from the oil pool account are estimated to
rise to Rs. 15.500 crores by 31.3.97.

(c) and (d). A ‘Strategic Planning Group' on
restructuring of the National Oil Industry with members
comprising of tup management from public and private
sector and leading experts from academic and research
institutes, was formed. The Group has submitted '-
report.

[Translation]
Private Power Projects

*392. SHRI GANGA CHARAN RAJPUT : Will the
PRIME MINISTER be pleased to state :

(a) the number of multinational companies from
which proposals have been received for setting up of
power projects in the country so far;

" (b) whether the Government are considering to set
up some such power project in the backward areas of
the country;

(c) it so, the details thereof, State-wise and location-
wise; and

(d) the time by which these projects are likely to be
implemented?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). As on date, 57
proposals involving foreign investment (including
investment by multinational companies) on the

Memoranda of Understanding/Letter of Intent, etc., route .

costing more than Rs 100 crores and on the compaetitive
bidding route costing more than Rs. 1000 crores, have
been received for setting up power projects in the private
sector. The details of the projects are given in the
enclosed Statement. The location of a power project is
determined keeping in view certain essential techno-
economic criteria such as distance from source of fuel,
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transportation of fuel, water availability, feasibility of
establishing the project from environmental and forest
aspects, feasibility of power evacuation to the load
centre etc. A private power project being set up by an
Indian or a foreign company has to obtain various
clearances from State and Centrai Agencies. The
company has also has to tie up finances from Indian
financial institutions/foreign lenders, etc. This is a time
consuming process and specific commissioning
schedules for setting up the projects can be determined
only after the companies achieve financial closure.
However, out of the 16 projects involving foreign
investment that has also been cleared by CEA, two
projects have been partially commissioned.

STATEMENT

Tentatives Details of Expression of Interests by Foreign Private Companies As on

: 17/12/96

S.No. Name of Project Capacity Name of Company
(MW)
1 2 3 4
ANDHRA PRADESH ‘
1.  Godavari GBTP 208 MW Spectrum Tech. USA/Jaya Foods and
NTPC
2. Jegurupadu GBPP 216 MW GVK Industries Ltd., USA
3. Krishnapatnam '‘B' TPS 500 MW Besicorp Int. Power, USA
4. Vishakhapatnam TPS 2x520 MW M/s. Hinduja National  Power Corporation
Limited, UK.
Total ' 4 1964.00
BIHAR
5 Jojobera 3x67.5 MW Tata Steel/Nission Energy, USA
Total S 202.50
DELHI
6. Bawana GBPP 800 MW Reliance Industries Ltd.
7. New Delhi TPS 300 MW M/s. JMC Development, USA/Apolio
Hospitals
Total 2 1100.00
GUJARAT
8. Hazira CCPP 1x515 MW M/s. ESSAR Power Ltd., Mauritius
9. Jamnagar 2x250 MW Reliance Power Ltd.
10. Paguthan GBPP 655 MW Gujarat Torent Energy Corpn. Ltd./

Siemens, German

Total 3

1670.00
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1 2 3 4
H. PRADESH
11. Dhamwari HEP 70 MW M/s. Dhamwari Power Co., USA
12. Hibra HEP 231 MW Harza Engineering Company, U.S.A.
Total 301.00
HARYANA
13.  Yamuna Nagar TPS 2x350 MW Eisebberg Group of Co. Israel.
Total 700.00
KARNATAKA
14. Almatti N. Thanmakal 1107 MW M/s. Chamundi Power Comp. Ltd.,, USA
15. Ankola Komta (Hospet) 2x250 MW Deccan Power Corpn. Ltd., USA
16. Bangalore ' 500 MW NRI Capital Corporation, USA
17. Bangalore CCPP 100 MW M/s. Peenya Power Company Ltd., USA
18. Dharwad TPS 300 MW Chalais Holding, U.K.
19. Mangalore TPS 4x250 MW Mangalore Power Comp. Ltd. (Promoted
by M/s. Cogentrix Inc, USA)
20. Nanjangudua 110 MW Independent Power Services Company,
USA
21. Torangallu 2x130 MW Jindal/Tractbel Power Comp. Ltd., Belgium
Total 3877.00
KERALA
22. Kasargod 500 MW Finolex Energy Corporation Ltd., UK/USA
23. Kasargod TPC 2x389 MW M/s Kasargod Power Corporation Ltd.
24. Palakkad 344 MW Palakkad Power Generating Co./Ensearch
Intl. Ltd. USA.
25. Vypeen 650 MW Siasin Energy Pvt. Ltd.,, USA
Total 2272.00
M. PRADESH
26. Bhander Duel Fuel TPS 330 MW ESSAR Inv. Ltd.,, Bombay (M/s. CIPL),
Mauritius
27. Bhilai TPS 2x250 MW Joint Venture of SAIL, L and T, CEA. (USA)
28. Bina TPS , 2x250 MW M/s. Bina Power Supply Co. Ltd. (M/s.
. T Grasim Ind. Ltd.), UK
29. Gwha Due!l Fuel TPS 3x110+1x110 MW M/s STI, Indore, USA
30. Gwalior Il (Diesel) PP 8x15 MW M/s. Gwalior Power Co. Ltd. (Wartsila
Diese! Finland)
31, Jhsbua 330 MW M/s. Kedia Dostellerves Ltd.
38 Werba East TPS 2x535 MW Daewoo Corporation South Korea
10x40 MW M/s. Shree Maheshwar Hydel Power Corpn.

' WMeheshwar HEP

Ltd., US.A.

- -
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4

7

1 2
34. Narsinghpur 150 MW
35. Pench TPS 2x262.5 MW
Total 10 4755.00
MAHARASHTRA
36. Bhadrawati TPS (St. 1 and 2) 2x536 MW
37. Dabhol CCGT (LNG) 2015 MW
38. Khaperkheda Units 3 and 4 2x250 MW
.39. Patalganga GBPP 410 MW
Total 4 3997.00
ORISSA
40. Bomlai TPS 500 MW
41. Duburi TPS 2x250 MW
42. Hirma-TPS ST-I 6x660 MW
43. IB Valley TPS-Unit 3 and 4 420 MW
44, Lapanga TPS 500 MW
Total 5 5880.00
TAMIL NADU
45. Basin Bridge Stage-l| 4x50 MW
46. Cuddalore TPS 2x660 MW
47. Jayamkondam Lignite PP 1500 MW
48. North Madras il 2x525 MW
49. Pillai Peru Malnaliur 330.5 Mw
50. Zero Unit (NLC) 250 MW
Total * 6 4650.50
UTTAR PRADESH
51.  Anpara ‘C’ 1000 MW
52.  Jawaharpur TPS 800 MW
53. Partapur 2000 MW
54. Rosa TPS 2x283.5 MW

Total

4 4367.00

M/s. Global Boards Ltd., USA
Suros Fund Management, USA

Ispat Alloys Ltd/ECGD, UK/EDF France
Enron Dev. Corpn., GE and Bechtel, USA
M/s. Ballarpur Industries Ltd.

Reliance Industries Ltd.,

Galaxy Power Co., USA and Indeck of
Chicago

Kalinga Power Corporation (NE Power,
USA)

M/s. CEPA, Hong Kong
IB Valley Corporation, USA

Samlai Power (Lapanga) Company Ltd..
USA

G M R Vasavi Power Corporation Ltd
Cuddalore Power Company Ltd.

M/s. Jayamkondam Lignite Power

Corporation. Limited, Germany

Videocon Power Ltd./Edison Mission
Energy, USA

Dyna Vision of Reddy Group/J. Makowski/
P. Vijayakumar Reddy

ST Power Systems Inc., USA

M/s. Hyundai Heavy Industries Co. Ltd. of
Korea

Pacific Electric Power Dev. Corpn., Canada
M/s. ISN International, USA

Indo-Gult Fertilizers and Chemicals India
and Power Gen. Plc., UK
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55. Ballagarh TPS 2x250 MW Balagarh Power Co. Ltd. (CESC/ADB/TFC).
USA
56. Gouripore TPS 2x75 MW Gouripore Power Comp. Ltd. Calcutta
57. Sagardighi TPS 2x500 MwW DCL Kuljiam Corpn. CMS Generation, USA
Total 3 1650.00
G.Total 57 37386.00
[English] (b) the share of indigenous sources in meeting the

Cauvery Off-shore Structure

*393. SHRI NAND KUMAR SAl Will the PRIME
MINISTER be pleased to state :

(a) the steps taken for development of off-shore
structures in the Cauvery basin during the last three
years and the current year:

(b) whether the work In this regard is progressing
as per schedule; and

(c) if so, the details thereot and if not. the steps
being taken to expedite the work therein?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURA. GAS (SHRI T.R. BAALU):
(a) Government of India has awarded the following
Production Sharing Contracts talling in Cauvery Offshore
Basin for development : v

(i) PY-3 (as part the offshore exploration block
CY-0S-90/1) to the consortium of HOEC,
India, Vaalco Energy Inc., USA Tata
Petrodyne, India and ONGC.

(ii) PY-l field to the consortium of Mosbacher
Inc., USA, HOEC, India and Petrodyne, USA.

(b) and (c). Appraisal of PY-3 field has been carried
out. However, the work after the appraisal stage has
been delayed because of some unexpected results from
drilling of the first well. The data was reviewed and after
review it was decided to go ahead with the development
plan.

In the case of PY-I field the drilling of appraisal well
under Phase | could not be undertaken within the
stipulated time because of non-availability of a rig. All
efforts are being made by the contractor to mobilise a
rg at the earliest.

Demand of Diesel

*394. SHRI ANANT KUMAR HEGDE
PRIME MINISTER be pleased to state :

(a) the current demand of diesel in agricultural,
transport and industrial sector respectively;

. Will the

current demand of dies 2. and

(c) whether the country can be self-sufficient in
production of diesel In foreseeble future?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The consumption of HSD during 1995-96 was 32.25
MMT, with 8.04 MMT sales through direct trade and
24 21 MMT through retail sale. End-use-wise data are
not maintained

(b) The share of indigenously produced HSD is
about 64% of the total consumption during 1995-96.

(c) With the planned addition to the refining
capacity, the share of indigenously produced HSD is
estimated to be 78.5% of the projected demand at the
end of the IX Plan (2001-02).

Fire in Oil Wells

‘395 SHRI N.J. RATHWA
MINISTER be pleased to state :

: Will the PRIME

(a) the number of accidents of fire occurred in oll
wells during the last three years, the loss suffered as
a result thereot and the number of inquires initiated by
the Government in this regard with the present utatus
thereof;

(b whether the Government have declined to make
public the report of the enquiry committee constituted to
ascertain the causes of fire at ONGC wells at
Pasarlapudi in Krishna Godawari basin; and

(c) it so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) During the period 1993-94 to 1995-96, there were
three accidents of fire in the oil wells of ONGC and Oil
India Ltd. The total loss suffered by ONGC and OIL on
account of these accidents is estimated to be around
Rs. 33.7 crores

The Government had set up a one-man Enquiry
Committee to go tnto the blow out of ONGC well at
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Pasarlapudi. The findings and recommendations of the
Committee have been accepted by the Government.

(b) and (c). As this is an Internal enquiry set up by
the Government, it is not proposed to make the report
public.

Cogentrix Power Project

*396. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether the Union Government propose to

provide counter-guarantee for the Cogentrix Power
Project of Karnataka,;

(b) it so, the details thereof;

(c) whether the Government have laid down any
guidelines for State Electricity Boards for seeking
nquarantee from the Union Government;

(d) it so, whether the Karnataka State Electricity
Board has failed to provide this requirement; and

(e) it so, the time by which the Union Government
are likely to give its final decision?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES) (DR.
S VENUGOPALACHARI) : (a) Yes, Sir.

(b) The Government of India (GOI) counter
guarantee is proposed to be extended to the Karnataka
State guarantee to the Karnataka Electricity Board's
payment obligations to the Mangalore Power Company.

(c) GOI has laid down certain general parameters
for extending counter guarantee to the State guarantee
to the State Electricity Board's payment obligations to
the Generating Companies.

(d) The Karnataka Electricity Board does not satisfy
eligibility criteria/performance parameters such as
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achieving a minimum 3% Rate of Return (ROR) for the
year 1995-96, outstanding receivables and minimum
agricultural tariff.

(e) GOI has agreed to grant exemption from the
eligibility criteria. . -

Power Tariff for Agriculture Sector

*397. SHRI MADHAV RAO SCINDIA : Will the
PRIME MINISTER be pleased to state :

(a) whether variation in the rates of power supply
to agricultural sector in different States is very vast;

(b) ‘if so, the details thereof, State-wise;
(c) the reasons therefor; and

(d) the steps being taken to rationalise the rate for
agricultural sector for the whole country?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES) (DR.
S. VENUGOPALACHARI) : (a) Yes, Sir. The rates of
power supply in agricultural sector vary from State to
State.

(b) A statement showing average tariff in agricultural
sector in different States is enclosed.

(c) The electricity tarift to the retail consumers,
including the tariff for the agricultural sector, are being
fixed as per the respective State Government policies.

(d) Chief Ministers' Conference was held on 16
October, 1996 and 3rd December, 1996 to deliberate
upon the important issues in the power sector and draw
up an Action Plan for bringing about improvement in
the sector which inter-alia includes sector reforms,
performance of utilities, tariff rationalisation including
agricultural tariff etc. The Action Plan would need to be
finalised based on the various suggestions of the Chief
Ministers Conference.

STATEMENT

Statement showing Agricultural Tariff (As on 30.11.96) and Agricultural Realisation by
SEBs from Agricultural Sector during 1994-95

S.No. Name of Date of Applicability Taritt Elect. Average
the Revision (Load) Flat Metered  Duty/Tax Realisa-
Board Rate Supply tion

Rs/HP/ Annum P/ during
Kwh 94-95 (P/
Kwh)
1 2 3 4 5 6 7 8
1. Andhra 1.8.96 Upto 75 HP -
Pradesh Upto 3 HP 250
Above 3HP - S5HP 350 573
Above SHP - 10HP 450 -

Above 10HP

50
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1 2 3 4 5 6 7 8
Bihar 1.7.93 - 360 - 2P - Kwh 15.24
Gujarat 21.5.93 Upto 75 HP 470 5% of 21.97
75 HP - 15 HP 760 50 consumption
Above  15HP 912 charges
4. Haryana 28.12.94 Upto 26 HP 540 50 - 45 .38
Himachal 1.11.95 - 50 15 P/Kwh 141.68
Pradesh
6. Karnataka 1.7.96 Upto 10 HP 100 - -
Above 10 HP - 50 - 2.10
7. Jand K 1.4.88 180 10 22 % of
Basic Rate
8. Kerala 1.10.94 Upto 5 KW 60 Net 12 10% of 23.95
Above 5KW-10 KW 120(Net)
Above 10KW-40 KW 36/KW
Above 40 KW 60/KW
9. Madhya 1.7.96 Upto 3 HP 480 85 - 21.60
Pradesh Above 3 HP-5HP 600
Above 5 HP-10 HP 600
Above 10 HP 720
10. Maharashtra 1.7.96 300 50 - 18.17
11 Meghalaya 1.9.96 - 50 6P/Kwh 53.33
12.  Punjab 1.7.96 50000 50 plus 34.50
Rs. 3/BHP
13. Rajasthan 1.10.96 upto 3HP 384 50 Metered
3HP-5HP 444 Supply 31.38
5HP-7 5HP 492 IP/Kwh
Above 7.5 HP 516 Unmetered
Abobov7.5 HP supply
-10HP 5% of flat
Above-10HP 516 rate
14.  Uttar 16.7.94 Upto 25 HP 600 50 - 34 93
Pradesh plus
Rs. 180/
connection
for lighting
15.  Tamil 1.2.95 - Free Supply 0.22
Nadu
16. West 7.1.95 Upto 3HP Domestic 65 - 19.74
Bengal Above 3HP- Tariff
5 HP 1380
Above 5 HP 1700
17. Assam 8.9.94 Daily consumption 129.73
Kwh/day 90 .
Upto 20 150
Above 20-upto 100 100
Above 100
18. Orissa 21.5.96 All Units consumed
consumption upto 55 5p/Kwh 18.92

150 Kwh/m
Above 150 Kwh/m

65
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Poverty Line

*398. SHRI SURESH R. JADHAV :
SHRI BHIMRAO VISHNUJI BADADE :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government have taken into
consideration the effect of spiralling prices and increase
the monetary limit (1991 base) of below poverty line;

(b) if so, the amount of monetary limit fixed for
identification of persons below poverty line; and

(c) if not, the time by which a final decision is likely
to be taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (c). Planning Commission estimates the incidence of
poverty on the basis of poverty lines recommended by
the Task Force on "Projections of Minimum Needs and
Effective Consumption Demand”. According to this, the
poverty lines are defined as monthly per capita
expenditure of Rs. 49.09 in rural areas and Rs. 56.64
in urban areas at 1973-74 prices. These poverty lines
are adjusted by the price rise implicit in the private
consumption expenditure deflator obtained in the
National Accounts Statistics of the Central Statistical
Organisation and hence are able to capture the impact
of price rise. The poverty lines updated for the year
1993-94 are monthly per capita expenditure of Rs. 29.14
in rural areas and Rs. 264.38 in urban areas.

Vehicular Pollution

*399. SHRI UTTAMSINGH PAWAR : Will the PRIME
MINISTER be pleased to state

(a) whether the Government are aware that poor
quality of fuel produced by the Public Sector refineries
is one of the major cause responsible for vehicular
pollution in the country according to the recent report
submitted by the Centre for Science and Environment,

(b) if so, the reaction of the Government thereto; and

(c) the details of steps taken to improve the quality
of fuel?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) to (c). The petroleum products in the Refineries are
produced as per the prevailing laid down BIS
specifications.

Gas Based Power Projects

*400. SHRIMATI VASUNDHARA RAJE : Will the
PRIME MINISTER be pleased to state :

(a) the number of gas-based power projects/stations
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in the country and capacity of power generation of each
projects/stations, State-wise;

(b) whether the Government propose to expand the

capacity of power generation of these projects/plants;
and

(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES)
(DR. S. VENUGOPALACHARI) . (a) The details of the
gas based power projects, state-wise together with
their generating capacity are given in the Annexure.

(b) and (c). Government of India has not accorded
final clearance for expansion of capacity of any of the
projects shown in the Statement given below.

STATEMENT

Details of Gas Based Power Projects Under
Operation in the Country :

State Station Capacity
(MW)

1 Delhi DESU GT 282.00
2 J and K Pampore GT 175.00
3 Rajasthan Ramgarh GT 38.50
Anta CCGT 413.00

4 Uttar Pradesh Auraiya GT 652.00
Dadri GT 817.00

5 Gujarat Dhuvaran GT 54 00
Utran GT 144.00

Vatwa GT 100.00

Essar GT 330.00

GIPCL 145 00

Kawas GT 644.00

Gandhar GT 648 00

6. Maharashtra Uran CCGT 912.00
Trombay GT 180.00

7 Andhra Pradesh Vijeswaram 99.00
Jegurupadu GT 105.60

8 Tamit Nadu Basin Bridge GT 120 00
Narrimanam GT 10.0C

9 Waest Bengal Kaspa GT 40 00

Haldia and Silliguri GT 60 00

10 Damodar Valley Maithon GT (Bihar) 82.50
Corporation
1" Assam Namrup GT 103 50
Lekwa GT 120.00
Mobile GT (Gailkey) 810
Mobile GT (Kathalguri) 10 80
Kathalguri (NEEPCO) 201 00
12 Tripura Baramura 16.50
Rokhia 3200
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Allotment of Land

3748. SHRI RAM SAGAR : Will the PRIME
MINISTER be pleased to refer to the reply given to
Unstarred Question No. 1704 dated July 24, 1996
regarding allotment of land and state :

(a) whether the Delhi Government has issued
notices to the people as to why the plots should not be
taken back from such persons who have purchased
these on Power of Attorney while the committee
appointed in that behalf is yet to rende! its teport.

(b) if so, the details of the notices served and ir
which areas alongwith the reasons thereof;

(c) whether there have been cases of selling such
properties &n Power of Attorney in the past and
regularisation thereof like the Jhuggi jhonpri colony
near Nanakpura, New Delhi; and

(d) if so, the reasons for Government taking a
different stand in regard to the plots given to the people
of weaker section?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d). The
information is being collected and will be laid on the
Table of the Sabha.

Violation of Delhi Master Plan

3749. SHRIMATI MEIRA KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware that the
unauthorised colonies and Jhuggi settlements were
created by the politicians and bureaucrats in utter
violation of the Delhi Master Plan;

(b) if so, the details thereof;

(c) whether before demolition or proposed
demolition of such settlements and Jhuggies in Delhi,
the Government have hold or propose to hold inquiry
so as to identify such politicians and bureaucrats and
prosecute them for violation of the Delhi Master Plan
and other related offences, if any, and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The Delhi
Development Authority, Municipal Corporation of Delhi,
Delhi Cantonment Board, and Land and Development
Office have not reported any such specific instances so
far.

(b) to (d). Do not arise.

Prosecution of DDA Officers

37506. SHRI VIJAY GOEL . Will the PRIME
VINISTER be pleased to state :

(a) the number of officers of Delhi Deveiopment
Authority who have been penalised in the corruption
cases so far;

(b) the number of the officers against whom action
is being taken by the DDA for corruption or being
prosecuted in the courts alongwith the names ot the
officers and charges levelled against them; and

(c) the steps being taken by the Government to
check the increasing corruption in the DDA?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) . (a) The Delhi
Development Authority has reported that during the last
five years, seven officials have been penalised on the
charges of corruption. Out of these, two officers are of
the level of Assistant Director or above.

(b) The number of officials against whom action 1s
under process for curruption or are being prosecuted in
the Coun, is 74, as per details given in Statement-| and
Il attached.

(c) The three pronged strategy formulated by the
Department of Personnel and Training as anticorruption
measures viz. prevention. surveillance and detection
and deterrant punitive action is being followed
scrupulously to check the corruption in DDA. Regular
and surprise inspections of sensitive spots are being
carried out specially when complaints are received
Constant review and streamlining of procedures is taken
up for ensuring prevention of corruption.

STATEMENT-I

Statement of Trap Cases

S No. Name/Desgn. of FIR No./ Name of Present Position
the Official RC No Agency
1 2 3 4 5 )
S/SHRI
1 Ved Pal. UDC 14/82 ACB Appeal pending in the High Court
2 Rameshwar Dayal, Mate 31/83 ACB Pending trial in the Court.
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1 2 3 4 5
3. Siri Lai, LDC 12/86 ACB Pending trial in the Court.
4. Kishori Lal, LDC
5. Dharambir Singh, Mali 34/86 ACB -do-
6. Sri Kishan Verma, Mate 30/86 ACB -do-
7. Anil Kumar Gupta, JE 9/87 ACB Discharged by the Court.
8. Duni Chand, LDC
9. Davinder Kr. Goel, AE 30/87 ACB Pending trial in the Court.
10.  Yoginder Singh, Surveyor 5/88 ACB -do-
11.  Om Prakash, Khallasi
12. Sheo Raj Singh, UDC 23/88 ACB -do-
13. Jagdish Chand, Asstt. 33/88 ACB Discharged by the Court.
14. Subhash Chand Chauhan, JE RC 60(A)/88-DLI cBl Pending trial in the Court
15. Kanti Kumar, Mate
16. Om Prakash, Peon 27/90 ACB -do-
17. Dharambir Singh, JE 10/90 ACB -do-
18. Mohd. Abbas. JE RC50 (A)/94-DLI CBI Case is pending trial in the Court:
19. Sanjeev Kr. Gupta, JE RC65(A)/94-DL! CBI -do-
20. PK. Sharma, JE RC68(A)/94-DLI CBI -do-
21 Kishan Chand Verma. JE
22 Om Kanwar Sharma, AFI 43/94 ACB Case is pending investigation by
ACB
23 Harinder Pal, AE 44/94 ACB -do-
24 Rajinder Ki., JE
25. R.C. Keshwani, AE 1/95 ACB -do-
26. Panna Lal Garg, JE 35/95 ACB -do
27 N.S. Rawal, NT RC94(A)/95-DLI cBl Case is pending investigation
28. J.R. Gupta, AO RC104(A)/95-DLI CcBl -do-
29.  Prem Sagar Rai, JE 11/96 ACB -do-
30. Prem Narain, Beldar
31 G.S. Parwani, JE 13/96 ACB -do-
32. Ashish Kr. Malik, Mate
33 Baldev Raj, JE RC53(A)/96-DLI cBl -do-
34 Surinder Kumar Kataria, JE
35, K.N. Pujari, UDC FIR No. 32/93 ACB Case is pending tnal in the Court
36.  Mahipal Singh, Steno FIR No. 27/88 ACB ACB -do-
37.  Narain Mandal, UDC FIR No. 37/85 P ACB Discharged by the Court
38. Bhajan Lal Goel, FIR No. 33 ACB Case Is pending tiial in the Court
dt. 6.12.91 :

39. S.K Mittal, EE.

RC6(A)/91-DLI

Discharged by the Court but CBI
obtain fresh prosecution sanction
from the Distt. Authority
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40. D.V. Singh, A.E.

41. Har Swaroop Verma, JE 13/91 ACB Pending trial in the Court.

42. Ashok Kr. Gupta, JE

43. Ram Singh, Naib-Tehsildar 14/91 ACB Discharged by the Hon'ble Court.

44,  Vijay Bahadur Singh, JE 23/91 ACB Pending trial in the Court.

45. Raj Kr. Malhotra, JE 29/91 ACB -do-

46. S.C. Joshi, JE RC68(A)/91-DLI (01 2]] -do-

47. Inder Dutt Patwari RC70(A)/91-DLI cBl -do-

48. Sukh Dev Raj Mahna, Asstt. 5/92 ACB Pending investigation by ACB.

49. Kishor Kr., Kanungo RC50(A)/92-DLI CBI Pending trial in the Court.

50. R.K. Nagpal, UDC

51. Jagpal Singh, Patwari

52. Narender Pal Verma, JE 2/93 ACB -do-

53. Vijay Singh, Supdt. 12/93 ACB Investigation completed by ACB

54. S.K. Gupta, JE RC34(A)/93-DLI cBl Case is pending trial in the Court

55. Kartar Singh, Asstt. Collector RC52(A)/93-DLI cBl -do-

56. J.C. Verma. Kanugo

57. Sri Niwas, Kanungo RCS56(A) 93-DLI CB! -do-

58. Om Prakash, Pump Operator 56/93 ACB -do-

59. Raj Singh, Mate

60. S.C. Gautam, JE FIR No. 12/90 PS ACB Case is pending trial in the Court

61. Kailash Chand, UDC FIR No. 10/85 PS ACB -do-

62. Lekh Raj Singh, FIR No. 9/86 PS ACB -do-

63. Churamani, Asstt. RC46 (A)/90-DLI CBl Sh. Churamani, Asstt. was

convicted by the Court of Shri V.
B. Gupta, Spl, Judge, Delhi on
2.2.93. The learned Spl. Judge,
announced judgement and
sentenced the accused to R.I. for
a period of two years and to pay
a fine of Rs. 1000/ in default. He
shall under go R.l. 6 months u/s 7
of P.C. Act and sentenced to
undergo for a period of 3 years
6 months and to fine of Rs.1000/-
and in default of payments of fine.
He shall under R.l. 6 months u/s
13 (2) r/w 13 (1) (d) Cr. PC. Act
1988. Both substantive sentences
of imprisonment shall run-
concurrently.

Shri Churamani, Asstt. has filed
an appeal in the Delhi High Court
Crl. No. Misc 47/93 in Cr. Appeal
No. 32/93 which is pending in the
High Court.
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STATEMENT-II
Statement of Cases of Disproportionate Assets
Amounting to Corruption
S.No. Name of FIR/Case No. Charges Present
Official Position
1. Sh. Kishan Singh RC 23(A)/93/DLI Dispropor- Case is pending
Verma, JE tionate assets trial in the court
L d
z *Sh. S§.C. Garg, FIR No. 42/94ACB -do- Case is pending
AE : investigation with ACB
3. Sh. Surinder Kr. RC 60(A)/96-DLI -do- Case is pending
Kataria, JE investigation with the
cal
4 Sh. Baldev Raj. JE RC63(A)/96-DLI -do- -do-
5. Sh. Abhilash Singh RC 64(A)/96-DLI -do- -do-
Mate
6. Sh. Vijay Kumar, JE
7. Sh. VK. Jain, JE PC25(A)/96-DLI -do- -do-

List of Officers Against whom Departmental Inquiry is Under Progress.

1. Sh. Mahinder Singh, Bribery Case

ubcC

2. Sh. S.C. Joshi,
JE.

3. R.S. Verma, E.E.
J.P. Gupta, ALE.

Bribery Case with

Case Inquiry Ofticer.

Bribery Inquiry

Case Officer to be appointed.
-do- Reply awaited

-do- -do-

* Officers of the rank of Assistant Director and above
Encroachment

3751. SHRI JANG BAHADUR SINGH PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned "Kabhi hara-
bhara rahne wala Karolbagh avaidh nirman ki bheint
chadh raha hai" and “Avaidh nirmano ke liye DDA
zimmedar: Sahib Singh” appearing in the 'Dainik
Jagaran' dated June 2, 1996; and

(b) it so, the tacts thereof and the action taken
thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The Municipal Corporation of Delhi has reported
that as and when unauthorised construction and mis-
use of property is detected/reported in the area, action
is taken under the D.M.C. Act.

As regards the unauthorised construction of 10
commercial buildings/properties in Pusa Road, as

mentioned in the news-item, the MCD has reported that
action for demolition of unauthorised construction has
been taken up after the vacation of the stay orders by
the Hon'ble High Court of Delhi. Action against the on-
going unauthorised construction is being taken up daily.

Commercialisation of Lal Dora

3752. SHRI SOMJIBHAI DAMOR : Wili the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware of massive
commercial use. of ‘Lah Dora’' land in village Masjid
Moth behind South Extension Part |I;

(b) if so, the details thereof; and

(c) the action tcken or proposed to be taken for
eviction of commercial users from the area and
demolition of unauthorised structures?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
Municipal Corporation of Delhi has reported that during
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the current year four cases of unauthorised construction
for commercial purpose have been detected by it in
Village Masjid Moth. These pertain to properties No. 66,
211, 268 and 389.

(c) The unauthorised constructions had been
booked under the D.M.C. Act. Demolition action is taken
by M.C.D. as per its policy.

[Translation]
Vocational Training to SCs/STs

3753. SHRI LALIT ORAON : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
© state

(a) whether the Union Government have
implemented any scheme to set up vocational training
centres to provide alternative employment for the
educated unemployed persons belonging to Scheduled
Castes/Scheduled Tribes;

(b) it so, the details thereof, State-wise and Bihar
in particular;

(c) whether the funds sanctioned by the Union
Government for setting up of such training centres in
various States including Bihar is sufficient for the present
population of Scheduled Castes/Scheduled Tribes; and

(d) it so, the details thereof and if not, whether the
Union Government propose to set up some more training
centres in tribal dominated areas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (d). There is
no vocational training centre set up by the Ministry of
Rural Areas and Employment exclusively for educated
unemployed Scheduled Castes/Scheduled Tribes.
However, under the programme of Training of Rural
Youth for Self Employment (TRYSEM), training is
impanrted to rural youth living below the poverty line
including SC/STs in the existing training institute
recognised by State Governments and also by master
trainers so as to upgrade their technical and vocational
skills to take up self wage employment ventures. Under
the programme, 50% of the youth selected for training
should belong to SC/STs category. Keeping in view the
inadequacy of proper training infrastructure at the block
level, it has been decided to set up mini-ITis in the
blocks where no proper training infrastructure exists
including tribal dominated areas. The State
Governments have been asked to send proposals after
conducting a careful survey for setting up of mini-ITis.
For setting up of mini-ITls, an amount of Rs. 19.61 crore
was released to eight States from where the proposals
were received during 1995-96. The State of Bihar has
not submitted any proposal in this regard.
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[English]
Kayamkulam Power Project
3754. SHRI N.K. PREMCHANDRAN
PRIME MINISTER be pleased to state :

(a) whether any agreement has been singed
between KSEB and NTPC for the purchase of power
from the Kayamkulam Thermal Power Project;

Will the

(b) if so, the terms and conditions thereof: and
(c) the proposed price of Power per unit?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Yes, Sir.

(b) The salient terms and conditions of the Power
Purchase Agreement (PPA) signed between National
Thermal Power Corporation (NTPC) and Kerala State
Electricity Board (KSEB) for supply of power from
Kayamkulam Combined Cycle Power projects (400 MW)
are as follows :

(i) The entire power from this project will be
allocated to KSEB.

(ii) Tariff will be decided by Government of India
in terms of Section 43 A of Electricity (Supply)
Act, 1948.

(iii) As regards payments for supply of power,
the PPA envisages payment through Letter
of Credit (LC) to be opened by KSEB in
tavour of NTPC. Payments by KSEB will be
backed up by State Government Guarantee.
tailing which NTPC will get the payments
through Central Appropriation to the State
Government.

(iv) The PPA will initially be valid for a period of
five years from the date of commercial
operation of the last unit of the project
subject to extension on mutually agreed
terms

(c) Since the tariff will be notified by Government ot
India under Section 43 A of Electricity (Supply) Act
1948, the price of power has not been provided in the
PPA.

[Translation]
Reservation of posts for SCs/STs

3755. SHRI ASHOK PRADHAN : Will the PRIME
MINISTER be pleased to state :

(a) whether some posts of various categories
reserved for Scheduled Castes and Scheduled Tribes
have been lying vacant for quite some time in the
departments and undertakings functioning under the
Department of Electronics;
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(b) if so, the details of the latest position, post-wise;

(c) whether besides making new appointments to
some posts in the subordinate departments and
undertakings of the Ministry, the employees of various
categories already working in these offices have been
given promotion during the last three years;

(d) if so, the year-wise details of appointments made
to various posts and promotions given to employees of
various categories during the above period;

(e) whether the appointment of Scheduled Caste/
Scheduled Tribe candidate is in accordance with the
reservation quota and Scheduled Caste/Scheduled Tribe
employees already working in these Offices have been
promoted in accordance with the reservation quota; and

(f) the action being taken by the Ministry to fill the
reserved posts of various categories lying vacant at
present and to give promotion to Scheduled Caste/
Scheduled Tribe empioyees in accordance with the
reservation quota?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (f). Action is under way to fill up the vacant posts
reserved for SCs/STs through Special Recruitment
Drives. Other details are being collected and will be
laid on the Table of the Lok Sabha.

[English]
Tarapur Power Plant

3756. SHRI CHINTAMAN WANAGA : Will the
PRIME MINISTER be pleased to state :

(a) whether project report in respect of Atomic
Energy Project Phase Ill and IV at Tarapur was submitted
to the Government in 1994;

(b) if so, the present stage of the project;

(c) the reasons for delay in implementing the project;
and

(d) the period likely to be taken for completion and
expected yield from the project after completion?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (c). The project financial sanction for two units of 500
MW nuclear and power project at Tarapur was accorded
by the Government in January 1991. Major equipments
for the project have already been procured and the
infrastructure work is also nearly complete. However,
construction of the main plant civil works could not be
started so far due to resource constraints.

(d) From the date of commencement of the main
Plant construction, each of the units will take about
eight and half years to complete.
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[Translation]
Infrastructural Facilities

3757. PROF. RASA SINGH RAWAT : Will the PRIME
MINISTER be pleased to state :

(a) whether any project is under consideration for
expansion of infrastructural facilities and public
amenities in six major cities of Rajasthan;

(b) if so, the details thereof;

(c) whether any negotiation has been held with
some international agencies to get funds for this project;
and

(d) if so, the time by which it is likely to be accorded
approval and implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN APRFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). No
project for expansion of infrastructural facilities and
public amenities in six major cities of Rajasthan is under
consideration at present. However, based on the request
from the Government of Rajasthan for seeking funding
from the Asian Development Bank for infrastructural
development in Ajmer, Bikaner, Kota, Jaipur, Jodhpur
and Udaipur, an agreement has been signed with the
Asian Development Bank for the conduct of feasibility
study.

(c) No, Sir.

(d) Since possibility of Asian Development Bank
providing assistance will depend upon the outcome of
the Technical Assistance study, it is not possible to
indicate any time frame regarding availability of ADB
funding at this point of time.

[English]

Rural Consumption on Standards

3758. SHRI SANAT KUMAN MANDAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether his attention has been invited to the
news-item captioned “Changing patterns in rural
consumption standards” appearing in the ‘Hindu
Business Line' New Delhi dated November 21, 1996;

(b) if so, the facts of the matter reported therein;
(c) the reaction of the Government thereto, and
(d) the reasons for the decline in the higher deciles?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.
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(b) The article states that according to the National
Sample Survey (NSS) Consumption Expenditure Data
of 1977-78 and 1993-94, the consumption standards of
the lower decile of the country's rural population have
gore up faster than those of higher deciles. It also
states that an overall deterioration in the consumption
~tandard of rural India relative to the urban population
has occurred.

(c) The increase in the share of consumption of the
lower decile are indicative of the relatively higher
consumption growth of the poor vis-a-vis the non-poor.
The comparison of rural and urban consumption made
in the analysis may reflect the higher growth rates of
urban incomes as compared to rural incomes.

(d) There has been no decline in the real per capita
consumption of the upper deciles which have increased
by 0.5 to 1.1 per cent per annum between 1977-78 and
1993-94 in rural areas and by 1.1 to 1.4 per cent in
urban areas.

[Translation]
DDA Act

3759. SHRI JAl PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Ministry of Urban Affairs and
employment/Delhi Development Authority have sought
the opinion of Members of Parliament regarding
amendment in the present DDA Act;

(b) if so. the details thereof,;

(c) whether the M.Ps have apprised the Union
Government/DDA of their opinion;

(d) if so, the details thereof; and

(e) the action taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
proposed amendment to section 29 of the Delhi
Development Act, 1957 as regards penalties for
unauthorised constructions, was discussed in a meeting
with the MPs from Delhi on 10.5.1993 in which the MPs
had agreed to forward their views on the quantum of
penalty to be imposed, in due course.

(c) No, Sir.
(d) Does not arise in view of reply to part (c) above.

(e) The DDA's proposal to amend section 29 of the
Delhi Development Act was examined in the Ministry.
The DDA has been asked to submit a detailed proposal
for bringing about amendments in the different sections
of the Act wherever felt necessary instead of taking up
proposals for amendment of the Act in a piecemeal
manner.
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[English]
Short Duration Films

3760. SHRI SHANTILAL PARSOTAMDAS PATEL :
Will the PRIME MINISTER be pleased to state :

(a) whether M/s. Harish Chawla Films have made
short duration films of 2-5 minutes each in English and
Hindi version on Solar Cooker;

(b) whether these films have already have been
approved;

(c) whether the Government have dubbed these
films into eleven regional languages; and

(d) if so, the reasons for not telecasting these films
on T.V. so far?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) Yes, Sir.

(b) to (d). The Hindi and English versions were
received by the Government from M/s Harish Chawla
Films. However, they were not found to be satisfactory
and the suggestions for improvement given by the
Ministry were not carried out by the company. What is
more, in contravention of their contractual obligations,
the company went ahead on their own, without any
permission or approval by the Ministry, to dub the films
in regional languages. As such, the question of the
films being telecast on the T.V. does not arise.
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